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Graft in Services and Public Life

[ Shri Vishwa Nath Pandey:
217 J Shri Kolla Venkaiah:
"7 Shri M. N. Swamy:
| Shri Laxmi Dass:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to Starred Question No. 225 on the
3rd March, 1965 and state:

(a) whether any new and effective
method has been devised in consulla-
tion with the team of U.S. experts
who came in December, 1964 on the
invitation of Government of India
for effectively dealing with graft in
services and public life; and

(b) if so, the broad outline thereof?

The Minister of State in the Minis-
iry of Home Affairs (Shri Hathi):
(a) and (b). Three officers from
U.S5.A. came in November and Decem-
ber, 1964. One of them came to advise
on Police Administration and his Re-
port is not concerned with the gene-
ral problem of corruption in Services
and public life. The Report of the
Officer who came to advise on the
legal aspects of investigation and pro-
secution received recently is under
consideration. The report of the ofli-
cer who came to advise on Reform
of Personnel Administration, has not
yet been received.
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Council of Kerala Universily

218. Shri Mohammed Koya: Will
Minister of Education be pleascc
state:

(a) whether Government have
received any memorandum from
Calicut Municipal Corporation asking
for represenlation for the Council in
the University Senate;

(b) whether Government arc aware
that representation is given tu  all
Municipalities and Calicut Corpora-
tion; and

(c) whether Government
o ameng the University of
Act to avoid this anomaly?

The Minister of Education (Shri
M. C. Chagla): (a) No, Sir. However,
a resolution udopted by the Corpora-
tion of Calicut requesting that a suit-
able provision may be made in the
Keralag University Act 1857, to ena-
ble the Council ta elect its repre-
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